
	

CENTRAL ADMINISTRATIVE TRIBUNAL 	 RA. Ry1 

	

CALCUA BENCH 	 I 

No, 	0A350/500/2018 	 Date of order: 13.4.2018 

Present:. Hon'ble Ms. Manjula Das Judicial Member 
Hon'ble Dr.Nandita Chatterjee, Administrative Member 

TAPAS SIL 
S/o Late Motilal 
Working as Stores Officer, 
Stores & Procurement Division, 
Geological Survey of India, 
Eastern Region, Salt Lake City, 
Kolkata-700091, 
Under Additional Dc&iore$ql, 

	

Head of Deparitnfe 	ts,  
R/oBEl®i 
East Bh%tin,  

PLIA 	 P 

VER 

Union 	In illi 	
V 

The S 	ta , 
_ Minist of 
k 	Geolog 	Su - 	

V 

New De 	0 . 4 
p 

The Direct 	Ge erI, 	 V 

V 	Geo1ogia1 S 	of?india, 
1 	 V 	

V 

£. I o;Ji.1c..L11 L&\.U&U 

4(oça-N K  OOi6, 

Th\Dy.1DirectorëneraV1(fjRtS) 	/ 
Geofgical SurTëyVof India, 	- 	$ 
27JLhruRoad 	

V 

Kolkata - O0.1€ - 
The AdditiorialDjrector General, 
Head of Department, 
Eastern Region, 
Geological Survey of India, 
DK-6, Setor-II, 
Karunamoyee, 
Salt Lake City, 
Kolkata-. 700091. 

RESPONDENTS. 

For the applicant : 	Mr.N.Roy, counsel 
I 

For the respondents: 	Mr.P.Pramanik, counsel 



2 

ORDER (ORAL) 

Per Ms. Manjula Das, Judicial Member 

Mr.N.Roy, id. Counsel appeared for the applicant and Mr.P.Pramanik, id. 

Counsel appeared for the respondents. 

2. 	By making this OA the applicant has approached this Tribunal under 

Section 19 of the Administrative Tribunals Act, 1985 seeking the following 

reliefs 

to issue direction upon the respondents to consider the 
representation dated 16.3.2018 for transfer from Eastern Region 
Kolkata to Northern Region Luckndw -forthwith; 
to issue further 	 respndents to quash cancel 
and! or set •  aside irpig'hed1oidr ded1 3.3. 20. 8 forthwith; 
to issue f tl- er' direction uponnl /epondn,s according to 
transferpolicy decision, the applicant praer.r.ansfer from Eastern 
Region Kblkata to.N8flRe ion Lucknökv, m'ky be stayed 
forthwith; 	 f. 	 ). 

- 	d) 	any dther ordeor turtier order r 	ers as deia it and proper 
uder the ciunstace o t14'e ke( 

	Naring; e) 	to produce  c6inecd 	 the tim-èof  

3 	The bref fact of rhe 	eas 	:'ytrtapp ant in tpreent OA 

is that, 	 - ,o i 	- 	Tndi in the year,, 19 12 and 

was subsently prothot:e s f .to--  r. The resondeJ No.3, 
41 

Dy. Diretor4  General (H f,vidf de 	te 13, -.2018, has tr'sfered the 

applicant from 

following the güidëliiies df.trnsfer policy. Accordin'to pàra.4)2 of the transfer 
: 	

/ Ziedguidelines, an officer in Group B'Gazetted' adre 'has to bret 	in same 

station till promotion in Group A rhen he/he will be tranrred to another 

station. Thereafter the añr' made iresention to the authority 

concerned dated 16.3.2018 where he has mentioned about his family problems 

and that his son is only 11 years and reading at Class V. The applicant has 

also stated that if the transfer order is given effect to, he will suffer irreparable 

loss and injury. Hence being aggrieved by the inaction of the respondent 

authorities the applicant has filed the present OA. 

4. 	Heard id. Counsels for both sides and perused the pleadings and 

materials placed before us. 
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5. 	Ld. Counsel for the applicant Mr.N.Roy submitted that at this stage the 

applicant will be satisfied if the respondent authorities are directed to consider 

and dispose of the representation dated 16.3.2018 filed by the applicant within 

a specific time frame. Mr.Roy has also drawn our attention to para 4.2 of the 

transfer guidelines of Geological Survey of India, dated 12.9.2017 which reads 

as hereunder 

"The officers in Group B (Gazetted) cadre may be posted in other 
Region upon promotion from feeder grade. The Administration should 
accord priority for proper distribution of human resource all over Regions 
so that officials may not be lopsided at one Region and remain in excess 
at other Region. Accordingly, Group B Gazetted officers may be 
transferred as per the provisionQj theab9ve policy" 

6 	By accepting the prayer made by the ld Counsel for the applicant, 

without going into the merit, we disposeof the present OA by directing the 

respondent authorities, more particularlyi 	 consider and    

dispose of the representation dated 16 3 2018 preferred by the applicant, in the 

light of para 4.2 of the transfer guidelines, within a period of three months from 

the date of receipt of the copy of this order by passing a reasoned and speaking 

order. The decision so arrived shall be omrriunicated to the applicant 

forthwith 

7 	With the above observation and dil-ection the OA sfands disposed of. No 

order as to costs.  

(DR. NANDITA CHATERJEE) 
	

(MANJULA DAS) 
ADMINISTRATIVE MEMBER 

	
JUDICIAL MEMBER 
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